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Coal Fiokis in Assam dnd Asdhre
Pradesh

Bhri Jaipal Singh:
M{MMM
Shri M B Thakore:

Will the Minister of Steel, Mines
and Fuel be pleased to state whether
the Coal Price Revision Committee
have submitted their supplementary
report on the cost of production of
coal 1mn Assam and Andhra Pradesh?

The Minister of Steel, Mines and
Fuel (Sardar Swaran BSingh): The
Commuttee has not yet submitted its
supplementary report

National Calendar

*264 Shri Assar Will the Minster
of Home Affairs be pleased to state

(a) whether 1t 15 a fact that Gov-
ernment propose 1o print National
Calendar (Panchang) in eleven langu-
ages, and

(b) :f so, the details thercof?

The Deputy Minister of Home
Affairs (Shrimati Alva) (a) and (b)
The Rashtriya Panchangs based on the
National Calendar are being printed
in all major languages, namely, Hindi,
Urdu, Bcengal;, Marathy, Gujeraty,
Telugu Tamil, Kanarese, Malayalam,
Oriya, English and Sanskrit

Use of Hind: Numerals

*265 Shri N. R Munisamy: Wil
the Minister of Home Affairs be
pleased to state

(a) whether 1t 1s a fact that a large
number of the Government of India
publications resort to Hindi numerals
instead of nternational form of
numerals,

(b) if so, the reasons therefor;

(c) whether the constitutional pro-
visions in this regard are strietly
adhered to, and

(d) if not, the reasons therefor?





